
Ill

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS Jl]DGE,
_PATIALAHOUSE COURTS, NEW DELWDISlJUCT, NEW DELHI

ORDER

In exercise of powers vested with the Principal District & Sessions Judge (New Delhi

District) inter a/in under section 10(3) of the Criminal Procedure Code, 1973 and secions 21-A &
34 of Punjab Courts Act-1918 as In force In Delhi, I ;iercby autho:rize the following Addition,al

1. The above mentioned Judicial Officers shall alsci hear d di . : i
f • an spose of applications
or remand and other miscellaneous criminal applications under the National Investigatd
AgencyAct, 2008 and cases emanating from the Enfo 1on
2 e orcement Directorate. .
. The above mentioned Judicial Officers shall hold rh" . . . i

Court rooms and they are to ensure that they remain availab - Courts in their respective
have been detained for duty d . h .+, 2le on. the dates on which they

· . unng t e enswng Winter Vacation 2022. '
3. The Judicial Officers so detained s·hall be· . d . :. · ass1ste by thei , ·
dates they perform duty. · r own court staff on the

4. The office of the New Delhi District Courts will. 44, • ,

" remain open daily from 10to 05.00 p.m. except on Sunday and holidays. +.00AM

l+310)c

. .

District & Sessions Judges of New Delhi District to hear and dispose of bail/urgent Criminal
.- I

applications pertaining to the Police Stations, Investigating Agencies of New Delhi Police District

Sessions Division and under special Acts i.e. Prevention of Corruption Act, 1988, the Narcotics

Drugs ad Psychotropic Substances Act, 1985, the Unlawful Activities (Prevention) Act , 1967, he
!

Prevention of Terrorism Act, 2002, the Maharashtra Control of Organized Crime Act, 1999,

Protection of Child Riglirs Act, 2005, Protection of Children from Sexual Act, 2012, Katio$1

Investigation Agency Act, 2008, Scheduled Castes and Scheduled Tribes (Prevention of Atrocities)

Act, 1989, the Rights of Persons with Disabilities Act, tile Protection of Human Rights Ac1, 1993

Deihl Protection of. Interests of Depositors (in Finanda! Establishmens) Act, 2001, ProhIbi Gr
Benamni Property Transactior Ac 1988 d ,- O

, -«ns ct, an urgent Civil matters & applications during the
enswng Winter Vacation 2022 w.e.f. 26.12.2022 to 01.012023 for period mentl d . : .

. . · · · one aga.mst theirnames in accordance with law. ,

Criminal & Special Acs Casesad Civil Matters/Urgent applications
S.No. Name of Judicial Officers i

Dates of duty Court RoomNo,1. Sh. Satyabrata Panda, ADJ-04
26.122022 & 27.12.2022 33 i2. Sh. Sudhanshu Kaushik, ADJ-02 I !& 28.12.2021 & 29.12.2022

Wakf Tribunal 22 I

3. Sh. Shaileder Malik, ASJ-03
.

30.12.2022, 31.12.2022 & I

39 I

01.01.2023 !
I I

I..
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5. . The Judicial Officers/officials of New Deihl District, Patiala House Courts, New

Delhi shall be entitled for compensatory leav: in lieu of the detention period, mentioned

against their respective names which can be availed during the calender year 2023.

(Dha
Principal Di

New
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Copy forwarded for information and necessary action to:

1. The Registrar General, Hon'ble High Court of Delhi, New Delhi.
2. All the Principal Disttict & Sessions Judges, Delhi/New Delhi.
3. The Judicial Officers concerned/All the Judicial Officers, PHC, NDD.
4. The Chief Metropolitan Magistrate & Administrative Civil Judge, PHC, NDD.
5. The Branch In-charge, Pool Car, Bail & Filing Scctioa, Cash, Accounts & Con.parers,

PHC, NDD . .
6. The Branch In-charge, Administration, PHC, NDD with the direction to depute adequate

court staff for the above said purpose, if required.
7. Allthe Secretaries, Bar Association, All the Distic Courts Complexes, Delhi/New Delhi»
~~~e Web-site Comm1ttee (English & Hindi); Tis Hazan Courts, Delhi. .

9. The Chief Prosecutor, PHC, NDD. i
10. The In-charge, Lock-up, PHC, NDD.
11 PS/Reader to the Undersigned.
+2. The Caretaker, PHC, NDD to affix the same on the Notice Board.

tr' Sessions Judge
ew Delhi District


